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RECORD OF PROCEEDI NGS

CRI' M NAL APPEAL NO 1334 of 2004

STATE OF MADHYA PRADESH
nt (s)

VERSUS
KEDAR YADAV
)
Date : 30/11/2006 This Appeal was called on for judgenent today.
For Appellant(s) M. C.D. Singh, Adv.
For Respondent (s) M. K K Qupta, Adv.

Appel | a

Respondent (s

Hon’ bl e M. Justi ce Arijit Pasayat pronounced

the judgenent of the Bench conprising H's Lordship and

Hon' ble M. Justice S.H Kapadia, inter alia, holding that

t aki ng into account al | rel evant aspects i ncl udi ng
passage of time which per se is not a ground for reduction

in sentence, order of the High Court, so far as it relates to

t he reduction of period of sent ence, is set asi de.
r espondent shal | under go cust odi al sent ence for three

years subj ect to such rem ssions as may be avail abl e

| ong

The

in

I aw. Addi tionally, he shal | pay a fine of Rs. 10, 000/ -.

Deposit of the amount shall be made within three nonths



from today. | f t he anount is not deposited t he def aul t
sentence will be one year rigorous inprisonnent. In case
the anount is deposited, a sumof Rs.8,000/- shall be paid

to the victimParvat Singh.

The  crimnal appeal is allowed to the aforesaid
extent.
[ T.1. Rajput ] [ V.P. Tyagi ]
A R -cumP. S Assi stant Regi strar

[ Signed reportable judgenent is placed on the file]



